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GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/130/2021/ARE-18 .. . .—_Multi-Storied Building, -
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560001
Date03rd-November, 2022.

RECOMMENDATION

Sub: Departmental Inquiry against Smt./Shriyuths:

~ (1) S.M.Hebballi, Assistant Director, Gadag.

(2) M. L.Vasantha, Warden, Government Post t Metric
e — ) —Technical Girls Hostel, Katasapura Road, Sevalal—
Nagar, Gadag-reg.

Ref: 1) Government Order No.sgx 64 &8 2020,
Bengaluru, dated: 20/07/2021.
2) Nomination Order No.UPLOK-1/DE/130/
2021, Bengaluru, dated: 02/08/2021 of
Upalokayukta, State of Karnataka, Bengaluru.
3) Inquiry Report dated: 28/10/2022 of

Additional Registrar of Enquiries-18, Karnataka
Lokayukta, Bengaluru.
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The Government by its order dated: 20/07/2021 initiated
the disciplinary proceedings against (1) Shri S.M.Hebballi,
Assistant Director, Gadag and (2) Smt. M.L.Vasantha, Warden,
Government Post Metric Technical Girls Hostel, Kalasapura Road,

Sevalal Nagar, Gadag (hereinafter referred to as Delinquent



Government Officials, for short as DGOs No.1 and 2) and enlrusted

the Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-1/DE/130/2021,
Bengaluru, dated: 02/08/2021 nominated Additional Registrar of
Enquiries-18, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry

‘against DGOs No.l1 and 2 for the alleged charge of misconduct,

sdaid to have been committed by therr:

3. During the pendency of the enquiry, DGOs No.1 and 2 preferred
Application Nos.11111/2021 and 11112/2021 before the
Karnataka State Administrative Tribunal, Belagavi Bench. That on
26/10/2021, the KSAT, Belgavai Bench has stayed the matter. On

01/06/2022, the Karnataka State Administrative Tribunal,

Belagavi Bench has allowed the Application filed by DGOs No.1
and 2 and the impugned Order bearing No.SaKaEi 64 PaKaSe
2019, dated: 20/07 /2021 is quashed and remitted back to the 1st
respondent i.e., Competent Authority for taking appropriate
decision in accordance with law and the decisions and Circular

dated: 09/11/2020 cited in the order.

4. Opinion given by ARE-18 on 15/09/2022 was approved by Hon’ble

e LOKayukta on 17/09/2022, that it is not a fit case to challenge the
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orders of the Karnataka State Administrative Tribunal, Belagavi

Bench. N

5. The file was referred to the Chairman, Legal Cell-2, Karnataka

Lokayukta, Bengaluru. In tum the Cial?m_a;, Legal Cgllz-

Karnataka Lokayukta, Bengaluru has sent letter dated:

B _2_0 /09/2022, wherein it is stated that it is de_cidﬂ not to chél_enge

the order of the Karnataka State Administrative Tribunal, Belagavi

Bench in Application Nos.11111/2021 and 11112/2021.

. On perusal of the judgement laid down by the Karnataka—Sta‘g
Administrative  Tribunal, Belagavi Bench in Application
Nos.11111/2021 and 11112/2021 and on consideration of the
totality of circumstances, since, the impugned Order bearing
No.SaKaEi 64 PaKaSe 2019, dated: 20/07/2021 is quashed and
remitted back to the 1st respondent i.e., Competent Authority that
for taking appropriate decision in accordance with law, vide order
dated: 01/06/2022 by Karnataka State Administrative Tribunal,
Belagavi Bench and the same is not challenged by the Chairman,
Legal Cell, Karnataka Lokayukta, Bengaluru, narrating the above
details to close this enquiry against DGOs No.l and 2. Now, it is
for the Competent Authority to look into the 12(3) report, sent by
this Institution, apply its mind and then to entrust the matter for

enquiry. @(
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“The proceedings initiated against DGOs No.1 & 2

, Stands closed on account of impugned Order bearing

No.SaKaEi 64 PaKaSe 3016 deirey 20/07/2021 is
quashed by Karnataka State Administrative Tribunal,
~ Belagavi Bench in Application Nos.11111/2021 “and
11112/2021, dated: 01/06/2022 and remitted back to
the 1st respondent i.e., Competent Authority that for

taking appropriate decision in accordance with law and

the :51ccisionshand—Gire&l&r—d&Eed:—Ogﬁl—l—/—EE}QO—eite&in— —_—

the order.

7. Therefore, it is hereby recommended to the Government to accept
the report of Inquiry Officer and to close the proceedings against
DGO No.: };-Shri S.M.Hebballi, Assistant Director, Gadag and-DGO
No.2, Smt. M.L.Vasantha, Warden, Government Post Metric
Technical Girls Hostel, Kalasapura Road, Sevalal Nagar, Gadag, in
view of the fact that, impugned Order bearing No.SaKaEi 64
PaKaSe 2019, dated: 20/ 07/2021 is quashed by Karnataka State
Administrative Tribunal, Belagavi Bench and remitted back to the
1st respondent i.e., Competent Authority for taking appropriate
decision in accordance with law. Now, it is for the Competent
Authority to look into the 12(3) report, sent by this Institution,

apply its mind and then to entrust the matter for enquiry.
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8. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith. s

o g T
(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2,
T ~—STATE OF KARNATAKA™
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KARNATAKA LOKAYUKTA

No: UPLOK-1/DE/130/2021/ARE-18

M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Dated: 28/10/2022

ENQUIRY REPORT

Present : Rajakumar S. Amminabhavi
Addl. Registrar of Enquiries-18,
Karnataka Lokayukta,
Bengaluru.

Sub:-Departmental Inquiry against (1) Sri S.M. Hebballi,
Assistant Director, Gadag District and (2) Smt. M.L.
Vasantha, Warden, Government Post Metric
Technical Girls Hostel, Kalasapura Road, Sevalal
Nagar, Gadag District - reg.

Ref:- 1. Govt.Order No. 383 64 ©338¢ 2020, donwiedd, HHwos

20/07/2021.

2. Nomination Order No. Uplok-1/DE/130/2021
Bengaluru dated 02/08/2021 of Hon'ble
Upalokayukta.
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A suo-motu investigation was taken up under
Section 7 (2) of The Karnataka Lokayukta Act, 1984,
against (1) Sri S.M. Hebball, Assistant Director, Gadag
District and (2) Smt. M.L. Vasantha, Warden,

Government Post Metric Technical Girls Hostel,
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UPLOK-1/DE-130/2021/ARE-18

Kalasapura Road, Sevalal Nagar, Gadag District
(hcrcinafter referred to as ‘DGO-1 and 2)).

On the basis of the report submitted by Scrutiny Officer,
a report was sent to the Government u/s 12(3) of the
Karnataka Lokayukta Act, 1984 against the DGO.
Pursuant to the report, Government was pleased to issue
the Government Order authorizing Hon'ble Upa-
lokayukta-1 to hold an enquiry against the DGO No. (1)
Sri S.M. Hebballi, Assistant Director, Gadag District and
(2) Smt. M.L. Vasantha, Warden, Government Post Metric
Technical Girls Hostel, Kalasapura Road, Sevalal Nagar,

Gadag District as per reference No. 1.

On the basis of the Government Order, nomination order
was issued by Hon'ble Upalokayukta-1 on 02/08/2021
authorizing ARE-18 to frame Article of Charges against
the DGO No.1 and 2 to hold an enquiry and to submit a

report as per reference No.2.

On the basis of the nomination order, case was posted for
framing Article of Charge against DGO No.1 and 2 on
18/11/2021.

On 18/11/2021 case called out. DGO'’s called out absent.

Further, in the present case the DGO-1 Sri S.M.Hebballi,
Assistant Director, Gadag and DGO-2 Smt.
M.L.Vasantha, Warden, Government Post Metric
Technical Girls Hostel, Kalasapura road, Sevalal Nagar,
Gadag, have preferred appeal before the Hon’ble
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UPLOK-1/DE-130/2021/ARE-18

Karnataka State Administrative Tribunal, Belagavi
Bench, bearing Application Nos.11111 & 11112/2021
against the respondent No.1 and 2 cited in the cause title
of said application. Among the respondents, respondent
No.2 is the Karnataka Lokayukta, Bengaluru. Their
Lordship of KSAT, Belagavi bench was pleased to allow
the applications filed by the DGOs and passed the order
on 01/06/2022 recited below;

: ORDER :

i. The application is allowed.

ii. The impugned order bearing No.SaKaEi 64
PaKase 2019 dated 20/07/2021 (Annexure-AS)
issued by the 1st respondent is hereby quashed.

iii. The matter is remitted back to the 1st respondent
to take appropriate decision in accordance with
law and the decisions and  Circular

dt.09/11/2020 cited in the order.

On perusal of the order passed by the Hon’ble KSAT, with
respect to entrustment of the said matter u/s 12(4) of
Karnataka Lokayukta Act, 1984 they have perused the
report u/s 12(3) Karnataka Lokayukta Act, 1984 at page

No.2 of the report recited as below;

‘Shegord ©oIny bFJob, B@ons e TOACT”
XVPRCE, wedadﬁfafud: a‘abaaa' 5@350 e, NN, [
QPTAROBVPYDO0E, Q0 i o’ma’ag clocsaatogy Dl



UPLOK-1/DE-130/2021/ARE-18

TRDIONN, FoEey  wFcSAZ, wenoF  SoROLIT
SeDTD0.38)Y,  ABIOVE  ATCFIF0,  Non DR
20038.:00.07.2703, PBFR’, AvoFO &DEFT JoToT & Jwo
EROICND DIE dOCD, FYIO OF, AR JNo, NN
PEDANY DG SERCTNY ATYIZI0N, @O0 Aevo!)
GFOLODR)  Boordds  clerspolvgg  WhARPEED  ABoF O
SeXPFVAY, & FY0BOZ SEedAS.”

DOOVDID  AgaD  FRRTODD IV oo
FOLIORATOZ BIoF 638 ForTOF Feedo (2A) QODeied 1957
0 Qovad 4o o8 Foordd  Aecsoolvgly  &pae
NWTERCFEIOEONT [PV DeROF/T @SS TRRFEY
Fooors) ©gf DBICD  ARFYPOOND,  DoVERSNTX)
FODGIE BoIR ARSCINMERODN BoOOoBDAD) TOSCITIFER).
@a‘eg’wd)a’g AOLIOTTES gepdavgabe  ARRReeId
FONSONVDT/T JODO IHIOD SH IR, XoBSGR, 88 03
BROBICOMS SEITY AFDd  FREOCTy  pcgootwgs/
VTARCFDOVTD  AJACHS  DONSNSR), AT (DOTITTL)
ToNe GToDT FFoFO PFO0 TeYINW FZQY NI
Torve ToOL0g YISO TPOS RISNCR), W RDE Tev0l
TOSCIH BROBALID RPN &8oN0eSc5oN0IE, 000,

speaking order ©ZDIFTNDIL. o0, JWT  IJe
DDVDTVODD  BROBADNS &&ed HoO.ATQ 64 8% 2019
£.20/7/202109 @z OO Ibg VL e g
oe300  SARCTNH  FOAODDIDY. & 8000
FooFEss Doy GEYE Jgol EDoBPOL  ITe DE0TTRO0
T,  oRievs  ador  Todeod  grieshuod
&ODTONAHIE,
The present case in hand, the observation note their
Lordship Upalokayukta-1 have personally visited the
Government S.C. Post Metric (Technical) Hostel for
Womens, Kalasapur Road, Sevalal Nagar, Gadag, taken
up suo-motu investigation against the officers/officials
in relation to mismanagement and misappropriation of
funds/stock of commodities in the aforesaid Hostel, and

accordingly preliminary enquiry was conducted and then
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only suo-motu complaint was registered and comments
have been called from the respondents and thereby only
the final scrutiny was conducted and report u/s 12(3) of
Karnataka Lokayukta Act, 1984 was sent to the 1+

respondent.

Therefore, the Hon’ble KSAT, Belagavi bench passed the
order dated 01/06/2022 for quashing the I+
respondent’s order and remitted that for taking

appropriate decision in accordance with law.

On perusal of the Government order dated 20/07/2021
in the operative portion they have not specifically
mentioned what type of mismanagement and how much
amount have been misappropriated by the DGOs, and
thereby only on that point the Hon’ble KSAT, Belagavi
bench have remitted the said case for fresh
consideration to the 1st respondent and entrusting the

said case for enquiry under section14-A.

Hence, in the light of above observation, the Hon’ble
Tribunal have quashed the order of 1st respondent and
the matter is remitted back to the 1st respondent to take

appropriate decision in accordance with law.

Further, the present file was referred to Chairman, CLC,
Karanataka Lokayukta for his opinion. Chairman, CLC,
Karnataka Lokayukta has opined that, this is not a fit

case to proceed. Further, the opinion of the Chairman,

LO
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UPLOK-1/DE-130/2021 /ARE-18

CLC, Karnataka Lokayukta, Bengaluru in letter dated
20/09/2022 is reproduced hereunder;

“ write to inform you that, on
01/06/2022, the Hon’ble KSAT, Belagavi
in Application No. 11111 & 11112/2021
which was filed by Sri S.M.Hebballi and
other in connection with above referred
enquiry. Further, it is decided not to
challenge the order of the Hon’ble KSAT,

Belagavi.”

Based on the observations made by Hon’ble KSAT,
Belagavi bench in application No. 11111 & 11112/2021
and based on the opinion of Chairman, CLC, Karnataka
Lokayukta, Bengaluru in letter dated 20/09/2022 as well
as the order dated 11/10/2022 of Hon’ble Upalokayukta-

2 the present file is closed.

Accordingly, further proceedings cannot be continued
and present enquiry requires to be closed and proceed to

pass the following order;

ORDER

Disciplinary Enquiry against DGO No. (1)
Sri S.M. Hebballi, Assistant Director,
Gadag District and (2) Smt. M.L. Vasantha,
Warden, Government Post Metric Technical
Girls Hostel, Kalasapura Road, Sevalal
Nagar, Gadag District cannot be continued
and this enquiry is treated as ‘closed’, in
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view of order that, not to challenge the
KSAT order by preferring W.P.

Submitted to His Lordship Hon’ble
Upalokayukta-2 for further action in the
matter.

(RAJKUMAR.S.AMMINABHAVI)
C/c Additional Registrar Enquiries-18
Karnataka Lokayukta, Bengaluru.
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